
WP(C). No. 129 of 2011 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

THE HON’BLE MR JUSTICE S.R.SEN 

 

25-03-2015  

 

 Mr. M.Chanda, learned Advocate, appears for the 

petitioners. 

 Mr. A.Khan, learned Advocate, represents the 

respondents.  

 Learned counsel for the respondents states that he could 

not go through the judgments cited by learned counsel for the 

petitioners. Thus, he prays for and is granted further time to 

prepare the case.  

 List on 10-04-2015.  

 

 

JUDGE          CHIEF JUSTICE 

 

 

 

S.Rynjah 

 

 

 



WA. No. 43 of 2013 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

THE HON’BLE MR JUSTICE S.R.SEN 

 

25-03-2015  

 

 Mr. K.Paul, learned Advocate, appears for the appellant.  

 Mr. KS Kynjing, learned AG, assisted by Mr. R.Gurung, 

learned GA, represents the State respondents.  

 Mr. ND Chullai, learned Sr. Advocate, assisted by Mr. 

B.Khyriem, learned Advocate, is for respondent No.4. 

 Learned counsel for the appellant prays for and is granted 

further 10 days’ time to prepare the case in the light of order 

dated 18-02-2015. List on 09-04-2015.  

 

 

JUDGE          CHIEF JUSTICE 

 

 

 

S.Rynjah 

 

 

 



WA. No. 49 of 2013 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

THE HON’BLE MR JUSTICE S.R.SEN 

 

25-03-2015  

 

 Mr. K.Paul, learned Advocate, appears for the appellant.  

 Mr. KS Kynjing, learned AG, assisted by Mr. R.Gurung, 

learned GA, represents the State respondents.  

 Mr. ND Chullai, learned Sr. Advocate, assisted by Mr. 

B.Khyriem, learned Advocate, is for respondent No.4. 

 Learned counsel for the appellant prays for and is granted 

further 10 days’ time to prepare the case in the light of order 

dated 18-02-2015. List on 09-04-2015.  

 

 

JUDGE          CHIEF JUSTICE 

 

 

 

S.Rynjah 

 

 

 



WA. No. 12 of 2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

THE HON’BLE MR JUSTICE S.R.SEN 

 

25-03-2015  

 

 Mr. R.Deb Nath, learned Advocate, appears for the 

appellants. 

 Mr. M.Chanda, learned Advocate, represents the 

respondent Nos. 2 and 3.  

 As the service report is still awaited, list the matter after 

one week on 02-04-2015.  

 

 

JUDGE          CHIEF JUSTICE 

 

 

 

S.Rynjah 

 

 



MC(Review Pet). No. 1 of 2015 
 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 

25-03-2015  

 

 Mr. B.M.Roy Dolloi, learned counsel, appears for the 

Review petitioner. 

 Mr. N.D.Chullai, learned Sr. GA, assisted by Mr. 

H.Kharmih, learned GA, represents the State respondents.  

 Mr. V.G.K. Kynta, learned Sr. Counsel, represents 

respondents No. 7, 8 and 9. 

 Learned counsel for the petitioner, states that Misc. Case 

[Review Petition] No. 2/2015 (application for impleadment) was 

filed way back on 20.02.2015. However, learned counsel for the 

respondents informs that they have not been served with the 

copy of application. Learned counsel for the petitioner thus 

undertakes to serve the same during the course of day, failing 

which, the matter may be dismissed without reference to the 

Court.  

 List the matter on 10.04.2015.  

  

 

JUDGE                  CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



 



MC(WA). No. 2 of 2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

THE HON’BLE MR JUSTICE S.R.SEN 

 

25-03-2015  

 

 Mr. R.Deb Nath, learned Advocate, appears for the 

appellants. 

 Mr. M.Chanda, learned Advocate, represents the 

respondent.  

 As the service report is still awaited, list the matter after 

one week on 10-04-2015.  

 

 

JUDGE          CHIEF JUSTICE 

 

 

 

S.Rynjah 

 

 

 



WP(C) No. 317 of 2014 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

THE HON’BLE MR JUSTICE S.R.SEN 

 

25-03-2015  

 

 Mr. VK Jindal, learned Sr. Advocate, assisted by Mr. 

S.Dey, learned Advocate, appears for the petitioners.  

 Mr. SD Upadhaya, learned Advocate, represents the 

respondents.  

 Learned counsel, Mr. SD Upadhaya, makes a request on 

behalf of Mr. SP Sharma, learned counsel for the respondents, 

for adjournment on the ground that the latter is indisposed. Mr. 

VK Jindal, learned Sr. counsel, has no objection to the 

adjournment being granted.  

 List the matter after one week on 10-04-2015.  

 

 

JUDGE          CHIEF JUSTICE 

 

 

 

S.Rynjah 

 


